GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 3159.
TO BE ANSWERED ON 06.08.2021

Koradi Thermal Power Plant
3159. SHRI KRUPAL BALAJI TUMANE:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether his Ministry has issued notice to Maharashtra State Power Generation
Company (MAHAGENCO) for non-installation of Flue Gas Desulfurisation (FGD) at
Koradi Thermal Power Plant;

(b) if so, the details thereof and the action taken against the power plants showing non-
compliance to the timeline provided under the Ministry notification dated 7th
December, 2015 to install FGD till now, power plant wise; and

(c) the action taken by MAHAGENCO for installation of FGD at various Thermal Power
Plants in Maharashtra, plant-wise?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a) and (b): Ministry has not issued any notice to Maharashtra Generation Corporation
(MAHAGENCO) for non-installation of Flue Gas Desulphurisation (FGD) at Koradi
Thermal Power Plant.Ministry vide its notification dated 31.03.2021 has provided revised
timeline for compliance of emission standards of 2015 by coal based Thermal Power Plants
(Annexure-I).

(c):The details of FGD installation status in various thermal power plant units of
MAHAGENCO, Maharashtra are at Annexure-II.
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Annexure—II

FGD installation status in various thermal power plant units of MAHAGENCO

1\?('). Nalr)l:) e;vtzi"l;l;;;?al Unit No. Status
1. | BHUSAWAL TPS 3 Feasibility Study Carried Out
2. | BHUSAWAL TPS 4 Bid Opened
3. | BHUSAWAL TPS 5 Bid Opened
4. | CHANDRAPUR STPS 3 Feasibility Study Carried Out
5. | CHANDRAPUR STPS 4 Feasibility Study Carried Out
6. | CHANDRAPUR STPS 5 Bid Opened
7. | CHANDRAPUR STPS 6 Bid Opened
8. | CHANDRAPUR STPS 7 Bid Opened
9. | CHANDRAPUR STPS 8 Bid Opened
10. | CHANDRAPUR STPS 9 Bid Opened
11. | KHAPARKHEDA TPS 1 Feasibility Study Carried Out
12. | KHAPARKHEDA TPS 2 Feasibility Study Carried Out
13. | KHAPARKHEDA TPS 3 Feasibility Study Carried Out
14. | KHAPARKHEDA TPS 4 Feasibility Study Carried Out
15. | KHAPARKHEDA TPS 5 Bid Opened
16. | KORADI TPS 6 Feasibility Study Carried Out
17. | KORADI TPS 7 Feasibility Study Carried Out
18. | KORADI TPS 8 Bid Opened
19. | KORADI TPS 9 Bid Opened
20. | KORADITPS 10 Bid Opened
21. | NASIK TPS 3 Feasibility Study Carried Out
22. | NASIK TPS 4 Feasibility Study Carried Out
23. | NASIK TPS 5 Feasibility Study Carried Out
24. | PARLITPS 6 Feasibility Study Carried Out
25. | PARLITPS 7 Feasibility Study Carried Out
26. | PARLITPS 8 Feasibility Study Carried Out
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TN, I AL TAGTY TREdT HATAd

TS faoett, 31 9T, 2021
qr.a1.A. 243(31).—FT TEF, TAEr (Fvev) afafaaa, 1986 (1986 =T 29) #it & 3,
ST 6 3T 9T 25 T T& «RdT T T FLd gU, TATAL (F2er0r) 32w, 1986 F7 i Hemes e
& forw Meferfaa M aardt 8, orefiq -

1. (1) = A==t #1 |ferd 919 qFiaor (§2e0) Herge a9, 2021 2 |
(2) ¥ FFH TSI H TR H A R TG i |

2. Tt (Fev) faw, 1986 #T s E=I-1, F %9 weaiw 25 &, Iy (THrean) ==
STERAAT o ST 0l TG & & qY & HIqL HHTA 1 G HAT, TAXN, HIGhI AT Mea1 6 &9 1Y,

o

Aeferied T@T STTuAT, o791 -

“*(i) TATILOT, AT ST TAATg TRAqT HATAT, @R 99y, Fed G aiteswr (H#120) #i
Fea T TG A0 A7 TATHEAT & AR T 1 a1 7 Mo Fea T TGO (FI707 e (i)
T Areit-1 § Terfaftee 9 gaot § aroft-1 F @9 (4) § rnfafEtEe agr @ F faw soe
qTEE! o eT B & (o0 Il TATEATT & AT I ATA1 T HFAT o TAR( 1207 g TohaT ST,
ERIG

£y
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QTR -1
wF, | T s fy/eT AT * ferT o Hierg
[REREEIKIR] e g1 aredt
ATt TS ERIERIl
(1) (2) 3) (4) ()
1 Tl F 10 T | ATIF JTa9edT a1 | 31 fFoweae, 2022 | 31 fRrawew, 2022
TS TSAATHT &5 IT Ug) &t | dh GEZ
10 fFardier &t offa =+
e 1
2 |yE T = 7 ggfte e AT 47 | 31 REww, 2023 | 31 REwER, 2025
aTte erg<l #it 10 e it | 9% TH
af¥fer F i< 2
3 T T T T F AT & H gieAted ¥ | 31 fRuwaw, 2024 | 31 fegw=w, 2025
o LED LED
1 T i 2011 T STAIAUET F HAHTL |
2 Frfiefielt greT Tt |

(i)  @f-1 % wW (5) § FATRAMEE aiE ® 0@ [ga g & fore =it arda e 9=
o, 39 Rafq § Sgi UF #95 39% A9 g & g 9 ge & fou ddEey 6w #E0 fi7 v Jiaee
TEQT A &, AT ATt &l Ul F7 ol THeT Tl ol ST
T UH HAAT |, 39 ufd | Sgh AT = e IaAe § AT ey e 1 §qnr St
AT g, Sa &ed & T e 92 0.20 FIT AT & & TATaL0T TTdHT Sgald (ohaT ST,
(i) I T=I S aTer A A= S99 7, 9il-1 % T (4) § IATE R aRE & 7497,
qreoit-2 # fAfAfde a2 & Sqa aaiawor GiasT Igeid AT ST, srefid -

qreof-2

TET-HET | 390 7 T Iids (F90 I IiHe S fB@Ea)
AT AT

SERCT T G Ta T T
0-180 feawr 0.10 0.07 0.05
181-365 fea=r 0.15 0.10 0.075
366 feaw sz srfas | 0.20 0.15 0.10”

[®1.9. ¥1-1501 7/40/2007-?&@@@{[}
LI T IATL, Y A=

feoqor: 9o AW, A F OO, SAETET, 90 11, 9@ 3, SUET (i) § ATSgEET %A wAT. 844(3),
T 19 Fa#Y, 1986 FWT JHIAT U T o ST IAHT SiaH HTed SATe=-T aedr
1AL, 662(37), A 19 =Fa<, 2020 1T FoFar 17 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 31st March, 2021

G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—
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1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for letters, brackets and
words “*TPPs (units) shall meet the limits within two years from date of publication of this notification”, the
following shall be substituted, namely: -

“* (1) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of
representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity
Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the
basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-
I, namely: -

Table-1
SI. No. Category Location/area Timelines for compliance
Non retiring units Retiring units

(1) 2 G3) “4) ®)

1 Category A Within 10 km radius of National | Upto 31% December | Upto 31
Capital Region or cities having | 2022 December 2022
million plus population'.

2 Category B Within 10 km radius of | Upto 31% December | Upto 31"
Critically Polluted Areas” or | 2023 December 2025
Non-attainment cities”

3 Category C Other than those included in | Upto 31% December | Upto 31
category A and B 2024 December 2025

! As per 2011 census of India.

2 As defined by CPCB.

(i1) the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be

required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on
ground of retirement of such plant:

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity

generated in case their operation is continued beyond the date as specified in the Undertaking;

(iii) there shall be levied environment compensation on the non-retiring thermal power plant, after the date as

specified in column (4) of Table-I, as per the rates specified in the Table-II, namely:-

Table-11
Non-Compliant operation beyond Environmental Compensation (Rs. per unit electricity generated)
the Timeline Category A Category B Category C
0-180 days 0.10 0.07 0.05
181-365 days 0.15 0.10 0.075
366 days and beyond 0.20 0.15 0.10.”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGAWAR, Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E),

dated the 19th October, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  A]| OK KUMAR 2sisioned by stok kug

Date: 2021.04.01 21:18:32 +05'30"




